FORM A
PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency

Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF 7 STAR EMPIRE LIMITED

RELEVANT PARTICULARS

Name of corporate debtor

7 STAR EMPIRE LIMITED

o

Date of incorporation of corporate debtor

8" August, 2016

Authority under which corporate debtor
is incorporated / registered

RoC - Ahmedabad

Corporate Identity No. / Limited Liability
Identification No. of corporate debtor

U45209GJ2016PLC093267

Address of the registered office and
principal office (if any) of corporate
debtor

R.S.NO.49/2, BLOCKNO.60, T.P.19, F.P4l,
Ayodhya Tex Market, Nr the World, Chorasi, Parvat
Gam, Surat, Choryasi, Gujarat, India - 395010

Insolvency commencement date in

respect of corporate debtor

6™ March, 2025

(The Hon'ble NCLAT vide their order dt. 7" March,
2025 stayed the publication of Form-A and again as
per their order dt. 18" July, 2025, directed for
issuance of publication of Form A and specified that
no steps shall be taken in CIRP except publication
till an order is passed on 12A application)

Estimated date of closure of insolvency
resolution process

14™ January, 2026
(180 days from 18" July, 2025)

Name and registration number of the
insolvency professional acting as interim
resolution professional

Mr. Bishwanath Choudhary
IBBI Reg. No. IBBI/IPA-002/IP-N00597/2018-
2019/12042

Address and e-mail of the interim
resolution professional, as registered
with the Board

Mr. Bishwanath Choudhary

Address: Flat No. 8F, Block 7, Prasad Exotica
,71/3, Canal Circular Road, Kolkata, West Bengal,
700054

E-mai: choudhary bishwanath(@rediffmail.com

10.

Address and e-mail to be used for
correspondence  with  the interim
resolution professional

Address: 104, S. P. Mukherjee Road, Sagar Trade
Cube, 2" Floor, Kolkata — 700026
E-mail: cirp.7starempire@gmail.com

11.

Last date for submission of claims

1% August, 2025
(14 days from 18" July, 2025)

12,

Classes of creditors, if any, under clause
(b) of sub-section (6A) of section 21,
ascertained by the interim resolution
professional

Name the class(es): Not Applicable

13.

Names of Insolvency Professionals
identified to act as Authorised
Representative of creditors in a class
(Three names for each class)

Not Applicable

14.

(a) Relevant Forms and
(b) Details of
representatives
are available at:

authorized

Web link: https://ibbi.gov.in/home/downloads
Physical Address: Not Applicable

Notice is hereby given that the National Company Law Tribunal has ordered 'the
commencement of a corporate insolvency resolution process of the 7 Star Empire Lumte& on“r f

</,
[ /




6th March, 2025 (The Hon'ble NCLAT vide their order dt. 7th March, 2025 stayed the
publication of Form-A and again as per their order dt. 18th July, 2025, directed for issuance of
publication of Form A and specified that no steps shall be taken in CIRP except publication till
an order is passed on 12A application).

The creditors of 7 Star Empire Limited, are hereby called upon to submit their claims with
proof on or before 1st August, 2025 to the interim resolution professional at the address
mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its
choice of authorised representative from among the three insolvency professionals listed

against entry No.13 to act as authorised representative of the class [specify class] in Form CA.

Submission of false or misleading proofs of claim shall attract penalties.

Bishwanath Choudhary

IBBI Reg. No. IBBI/IPA-002/TP-N00597/2018-2019/12042
Interim Resolution Professional (IRP)

7 Star Empire Limited (Under CIRP)

AFA Certificate no.: AA2/12042/02/311225/203523

AFA Validity: 31-12-2025

Date: 22-07-2025
Place: Kolkata
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TUESDAY: 22-07-2025 . 3

FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankrupicy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF 7 STAR EMPIRE LIMITED

i S - RELEVANT PARTICULARS | G
1. Name of tor 7 STAR EMPIRE LIMITED
2. |Date of j of P 8" August, 2016
debtor

3. Authority under which corporate debror
is incorporated / registered %
4. | Corporate Identity No. / Limited

Liability Identification No. of corporate
debtor

RoC - Ahmedabad

U45209G12016PLC093267

5. [ Address of the registered office and

R.S.NO. 4972, BLOCK NO, 60, T.P.19, F.P41,
principal office (if any) of corporate
debtor

Ayodhya Tex Market, Nr the World, Chorasi,
Parvat Gam, Surat, Choryasi, Gujarat, India -
395010 ¥
6" March, 2025
(The Hon'ble NCLAT vide their order di. 7%
March, 2025 stayed the publication of Form-A and
again as per their order dt. 18" July, 2025, directed
for issuance of publication of Form A and specified
that no steps shall be taken in CIRP except
publication till an order is passed on 124
lication

7. | Estimated date of closure of insolvency [ 14" January, 2026

resolution 180 days from 18" July, 2025
8. | Name and registration number of the | Mr. Bishwanath Choudhary

insolvency professional acting as interim | IBBI Reg. No. TBBI/IPA-002/TP-N00597/2018-

Insolvency commencement

date in
respect of corporate debtor i

resolution professional 2019/12042

Mr. Bishwanath Choudhary
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9. Address and e-mail of the intenm
resoluti fessional, as i d

Address: Flat No: 8F, Block 7, Prasad Exotica
\71/3, Canal Circular Road, Kolkata, West Bengal,
700054

E-mai: cho bishwanath, iffmail.con
Address: 104, S. P. Mukherjee Road, Sagar Trade
Cube, 2™ Floor, Kolkata — 700026

E-mail:cirp Tstarempire@gemail com

1" August, 2025 3
14 days from 18" July, 2025)

Name the class(es): Not Applicable

with the Board

Address and e-mail to be used for
correspondence’ . with the  interim
resolution professional

11. I Last date for submission of claims

12. | Classes of creditors, if any, under clause
(b) of sub-section (6A) of section 21,
ascertained by the interim resolution
rofessional
Names of Insolvency Professionals
identified to  act as Authorised
Representative of creditors in a class
names for each class
(a) Relevant Forms and
(b) Details of

Not Applicable

Web link: hﬂps:ifibbi.govjm’home/downloads
Physical Address: Not Applicable
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are available at:

address mentioned against entry No. 10, ;

- The financial creditors shall submit their claims with proof by electronic means only,
All other creditors may submit the claims with proof in person, by post or by electronic
means.

A financial creditor belonging to a class, aslisted against the entry No. 12, shall indi-
cate its choice of authorised representative from among the three insolvency profession-

als listed against entry No.13 to act as authorised representative of the class [specify
class]in Form CA. ;
Submission of false or misleading proofs of claim shall attract penalties,

- N Bishwanath Choudhary
IBBI Reg. No. IBBI/TPA-002/TP-N00597/2018-2019/12043
Interim Resolution Professional (IRP)
7 Star Empire Limited (Under CIRP)
AFA Certificate no.: AA2/12042/02/311225/203523
AFA Validity: 31-12-2025

Gaza civil defence says Israeli
fire kills 93 aid seekers

Date: 22-07-2025
Place: Kolkata

GAZA CITY: Gaza's civil
defence agency said Israeli

forces opened fire on
) REERCHRP T

thousands gathered near
Gaza City. Deaths of

civilians seeking aid haye

office to tackie
election loss

dwindling wages. Trump has
added to the pressure,
complaining about a lack of
progress in trade negotiations
and the lack of sales of U.S.
autos and American-grown rice
to Japan despite a shortfall in
domestic stocks of the grain. A
25% tariff due to take effect Aug.
1 has been another blow for
Ishiba. :

At a news conference Monday,
Ishiba said his LDP and the
Komeito have agreed to st}ck
with their coalition while seeking
further ~ cooperation  from
opposition parties. Ishiba resisted
calls for his resignation and did
not say how much longer he
planned to stay on. He is sticking
around for the country and the

" people, not for self-interest, “to

put the pressing issues on a path
to a solution," he said.

Loy e e




